IN THE SUPREME COURT OF | NDI A
CIVIL APPELLATE JURI SDI CTI ON

ClVIL APPEAL NO 2943 OF 2010
(Arising out of SLP(C) No.3525/2007)

KERALA STATE CONSUVER FEDERATION & ANR.  Appel | ant (s)
- VERSUS:
ANANDAN P. K. & ORS. Respondent ('s)
W TH

ClVIL APPEAL NOS. 2944-2947 OF 2010
(Arising out of SLP(C) Nos.17533- 17536/ 2008)

ORDER

Del ay condoned.
Leave granted.
W have heard the | earned senior counsel appearing

on behal f of the parties.

M. Patwalia, |earned senior counsel appearing on
behalf of Kerala State Consuner Federation and M.
Nageswara Rao, | earned senior counsel appearing on behal f
of the 363 enployees working in the said Federation
submt that their cases could not considered by the
Division Bench of the Kerala Hgh Court in OQOP.

No. 21971/2002 and Wit Petition (C) No.25183/2005 as in
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Wit Petition (C) No.25183/2005 filed by the unenpl oyed
persons, the 363 enployees were not parties and if the
i mpugned judgnent dated 31.8.2006 passed by the Kerala
High Court is inplenmented, they are likely to |lose their

enpl oynent. They have been in enpl oynent since 1997-1998.

W have gone through the inpugned judgnent. W
find considerable nmerit in the subm ssions of the |earned
seni or counsel appearing on behalf of the Federation and
the 363 enpl oyees working in the Federation. In this view
of the matter, in the interest of justice, we deem it
appropriate to set aside the inpugned judgnment and remt
the matter to the Hi gh Court of Kerala at Ernakulam The
High Court is requested to decide the case after hearing

the parties in accordance with | aw.

The 363 enpl oyees who are going to be affected by
the decision of the High Court, would be at liberty to

get thensel ves inpl eaded as parties in the wit petition.

In the facts and circunstances of this case, we
request the H gh Court to decide the case as
expeditiously as possible, in any event, wthin six

nonths fromthe date of conmuni cation of this order

These appeal s are di sposed of Wi th t he
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af orenent i oned observati on and direction.

(K. S. RADHAKRI SHNAN)
New Del hi ;
March 31, 2010.



